319 Manuf. of Tcle.
- Equipment

Centralised purchase of tcchnology
would be adopted in many more arcas
particularly in the ficld of switching and
transmission equipment and it would be
incumbent upon the industrial undertak-
ings to follow such policies as may be
decided by Government from time to
time in this regard,

4. The varions activitics broadly out
lined above will be meshed into a natio-
nal communication plan with clear-cut
objectives, particularly for this decade
at least. Apart from reflecting the
quantitative reqircments, the technologi-
cal developments would also be Kept
fully in view which are to form the basis
of the development of our communica-
tion nectwork both in Civil, Defence,
Railways and othes so that commonality
also ogcurs between the cquipment to be
uged,

On a very carceful consideration of
all relevant issues, the Government have
decided that ; ’

1. The coroporation of private cnters
prise may be secured in the
manufacture of switching and
transmission cquipmeant for
communication sector with at least
51% share  being held by thz
Central/State  Governments  and
maximum of 49%; being held by
the private partics. This is a lready
permissible under the Industrial
Policy Resolution. 1956,

2. The privatc sector may be permit-
ed to take up the manufacture of
telccommunication equipment for
installation at the subscribers’
premises such as telephone instru-
ments. PABXs, teleprinters. data
communicalion equipment cte.

12.18 hrs.

[MR. DEPUTY SPEAKER in the Chair.]

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Mr. Deputy Speaker, Sir,
‘we have not understood what has been
rcad by to the houn. Minister.
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PROIF. RUP CHAND PAL
(Hooghlyy : By thesc measures, they are
doling out all those things which are
being manufactured in the public scctor
and the multi-nationals.

DR. M. S. SANJEEVI RAO : I
would like to answer this. It is the West
Bengal Government which is operaling
under the joint scctor with Philips.

PROF. RUP CHAND PAL: It is
not for ftelephone receivers or telex
instruments.

MATTERS UNDER RULE 377

(1) Conversion of Dabhoi-Pratapnagar
Chhota Udaipur narrow gauge line into
Broad gauge line
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(i) Coustruction of Dams Over Lohit and
Dihang ;Tributaries of Brahmputra
River to control floods

SHRI BISHNU PRASAD (Kaliabor):
Mr. Deputy-Speaker, Sir, with your
permissson, I am raising a matter of
great importance which has been causing
untold hardship to the people of Assam.

Brahmputra river is one of the
mightiest rivers of our country traversing
entire  Assam from Lakhimpur to
Dhubri. It is the life line of Assam but
during monsoon in turns into a river of
sorrow. Every yzar, its flood waters
ravage thz entire valley damaging crops
worth more than Rs. 10 crores leaving
untold misery in its wake,

Though th: Brahamputra Flood
Control Board has been constituted by
an Act of Parliam=nt, its working has
been very slow due to paucity of funds.
There is a great need to construct dams
to harness the Brahmputra river to
bring prospzrity to ths people of Assam.

The Government of Assam has

spant ncarly Rs. JO crores on Survey and”

civil construction of two dams at
Dihang and Subhansiri, but du¢ to
financial limitations the work of these
proj:cts is not progressing fast. I these
two dams are complcted, they will not
only chack the floods but also feed
electricity to the entire Northern
India.
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I would, thercfore, request the
Government of India to make the
Brahmputra Flood Control Board more
rcsponsive (o the problems and needs of
the p=ople of Assam and direct them to
further take up survey work of Lobhit,
Kam2ng and Dihang, the turbulent
tributarics of the Brahmputra in Assam,
for the construction of dams so that the
flood m=2nas could b: minimised and an
era of peace and prosperty ushered in.

(iii) Need to enhance pension amount of
Ex-M.Ps. and M. L. As.
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